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PUNJAB PRE-EMPTION (AS I'T
l<~ORCE IN THE UNION 'r.;;RHI-

TORY or DELHI; R.EPE.i\L
BILL'
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m-r:n; :ddfFiil : Cl1:,:", r f-3 ~'1;-'::"1.
9'i1 f"fclT'6 :t;'r '{~:r"in-j.T 'f-.·iri~r
~<j,~ff ~T 7,f'1 I

lVIR. DEPUTY -SPE:AKEH: The
question is:

"Tat leave be granted to intro ..
duce a Bill to repeal the Punjab
Pre-cmptinn Act, 1913, as in force
in the Union terr-itory of Delhi."

Tile ml)iLoH was adopted.
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MR. n,,:PUTY-SPEAKER: Mr.
He1rD Bab adur Sirigh He is not
here. Mr. Chr nd ruppan.
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CONSTITUTION (AMENDMENT)
BILL"

(l1lsertic)1! of new article 83A)

SHRI C. K. CHANDRAPPAN
(Teflicherry) : 1 beg to move for leave
to int roducve a Bill further to amend
the Constitution of India.

MR DEPUTY -SPEAKER: Th('
cJuestion is:

"That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.".

The m.otion was cdopted.

SHRI C. K. CHAl'fDRAPPAN: Sir.
introduce the Bill.

Bins In.trodtu:ed

MR. DEPUTY -SPEAKER: Shri
Ranabahaduj- Singh-he is not there.
Shri Priya Ranjan Das Munai--elaD
not there.

COi'SflTUTiON (AMENDMENT)
BILL·

(.lmew.i:iIlcnt of articLe 75)

SHRI BlBHUTI MISHRA (Motiw

hari ) : I beg to move for leave to
introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY -SPEAKER: The
question is:

"That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The moti.on was adopted.

SHRI BIBHUTI MISHRA: I intro-
du-ce the BilL

MR. DEPUTY SPEAKER: Dr.

Karni Singh-s-not here.

CEILING ON PHOFITS BILL"
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MR. DEPUTY SPEAKER: The
'1uestion is:

'That leave be granted to intro-
duce a Bill to provide for the fixa-
tion of ceiling on profits of certain
business houses, concerns, under-
takings, etc."

The motion was adopted.
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